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The Hon’ble Mr. (. KARTHA , VICE CHAIRMAN(.J)

The Hon’ble Mriz, i, .CHLKRAVORTY , ADMINISTRATIVE MEMBER

1. Whether Reporters of local papérs may be allowed to see the Judgement ? ‘]A)
2. To be referred to the Reporter or not 7 FY®

3. Whether their Lordships wish to see the fair copy of the Judgement ‘7
4

NvO
Whether it needs to be circulated to other Benches of the Tribunal ? V

JUDGHENT,

(of the Bench cdeliwered by Honfble Mr., F.K. Kartha,
Vice Chairman(J;)

. This petition has been filed by the wespondents in
) D4 2263/1990, which as disposed of by our judgment dated
' 23,11.18%0, The grievance of the applicanﬁ in the main
ag~pliceiion related 1o the terminatien of nis seivices
38 ;'?;unglow Peon by the impugned ordex dated 19.10.19%0. after
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gaing through the recoxds of the case and
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sounsel of koth parties, the Tribunal set esside and guashed the
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impugned order of temination and directed the respondenis to
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je applicant as Bunglow Feon/ihal
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2 The petiticner has not brought out any fresh facts
warranting a-review of our judgment, e alsoc do not see
any e€rror apparent on the face of our judgmhent. Th

review petition is, therefore, dismissed,

\ ORDER ON AP _586/91
3. . 1In this Misc. Petition filed by the petiticner, it has

been prayed that the operation of the judgment dated
23,11,1990 be stayed pending the decision in the -
-

review petition. As the RA has been dismissed, the MP

is disposed of without passing any orders.
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